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were agrmed with country-made pis-
tols and when Police tried to stop
them, they startey throwing gtones
and bricks on police and gls, fired
from these country-made pistols with
which they were equipped, thug re-
sulting in injuries to the Policemen on
duty. With these acts of Lok Dal
party workers, the area has become
unsafe for common persong gpecially
for the weaker seclions of society.
Responsible persong were present at
the gcene of incident,

I request this matter must be taken
on top most priority to restore the
confidence jn safety in thig areg

14.54 hrs.

BRAHMAPUTRA BOARD RILL-
Contd,

MR. DEPUTY-SPEAKER: Now we
take up further consideration of the
Brahmaputra Board Bill.

Mr, R. L. P. Verma was on his Jegs.
You have already taken 5 minutes.
Now only 4 minutes are left for this.

SOME HON. MEMBERS: Sir, the
time should be extended for this jtem,

MR. DEPUTY-SPEAKER: There
are ten more members who want to
speak. Should we extend the time?
I want to know the views of the
Minister.

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): We have no
objection.

MR. DEPUTY-SPEAKER: For
how much time ghal] we extend it?

SHR] BHISHMA NARAIN SINGH:
It is left to you.

MR. DEPUTY-SPEAKER: I think
one hour will be all right, Ig it the
pleasure of the House to extend the
time for this item by one hour?
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" SEVERAL HON. MEMBERS: Yes,
ir.

MR. DEPUTY-SPEAKER: So, the
House agrees. The time js extended
by one hour.

Now, Mr, R. L. P. Verma.
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(c) a member each to reorcsont
respectively the Governments of
Assam, Meghalaya, Nagaland, Mani-
pur and Tripura and the Administra-
tions of Arunachal Pradesh and Mizo-
ram, and the North-Eastern Council,
constituted under section 3 of the
North-Eastern Council Act 1971 to be
appointed by the Centra] Government.

AT FAT ST AL T § gy 707 3

(d) a member each to represent
respectively the Ministries of the Cen-
tra] Government dealing with agri-
culture, irrigation, finance, power end
transport to be appointed by the Cen-
tral Government.

(e) a member each to represent
respectively the Central water Com-
mission, the Central Electricity Autho-
rity, the Geological Survey of India,
the India Meteorologica] Department,
to be appointed by the Central
Government.
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F 12(1) ¥ w o L

“Subject to the other provisions
of this Act and the rules, the Board
shal] carry out surveys and investi.
gations in the Brahmaputra Valley
and prepare a Master Plan for the
control of floods and bank erosion
and improvement of drainage in
the Brahmaputra Valley:

Provided that the Board may pre-
pare the Master Plan jn parts with
reference tp different areas of the
Brahamputry valley or with refe-
rence to different matterg relating
to such areag and may, as often as
it considers necessary so to do, re-
vise the Master Plan or any part
thereof.

FS 12(2) T T@T A E ) TR
T T
“In preparing the Master plan,
the Board shall have regarg to the
development and utilisation pf the
water resourceg of the Brahamputra
Valley for jrrigation, hydro power,
navigation and other beneficial pur-
poses and shall, as far as possible,
indicate in such plan the works and
other measures which may be
undertaken for such development”,
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Clause 18 says:

“The Central Government may,
after dque appropriation made by
Parliament by law in this behalf,
pay to the Boarq such sums of
money as the Central Government
may consider necessary.”

Board Bill 8]0
Clause 19(1) says:

“There ghall be constituteq g Fund
to be called the Brahmaputra Board
Fung and there ghall be credited
therety the sums paid to the Board
by the Central Government or by
any State Government and all other
sumg received by the Board.”
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SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, I support the broad
contentiong made by our esteemed
colleague, Shri Ravindra Varma. I
tonsider this Bill to be a step in the
right direction, but absolutely inade-
quate. Now, as far as I know, this
proposal of the Board, K was welcomed
by gll parties in Assam including the
Government party ang the opposition
parties. But I do not know if the
elected legislature were functioning in
Assam at the moment whether they
would have been satisfied with this
Bill. whether they would want this
half-hearted Boarq to be formed;
whether their idea would be only upto
this. 1 have grave doubtg about this.
Why I am saying this ijs. Doubts have
already been raised about how serious
the government is about harnessing
the Brahmaputra. I need not go jnto
rhetoric about the Brahmaputra.
Everybody knowg what Brahmaputra
means. I would like to refer to the
fact that Brahmaputra really js not an
ordinary river and harnessing Brah-
maputra really is very very difficult;
and it requires a lot of money and
technical know how. That being the
case, T personally feel that jf harness.
ing the Brahmaputra becomes the
financial responsibility of the con-
cerned States in a big way and if that
becomes a condition precedent it
will never be done. This is my
feeling. So, you may say that there
are provisions here ang there as has
been just now referred to by Shri
Shivraj Patil then I would refer to
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the gtatement of Objects and Reasons.
Just have a look at the difference of
‘lfwo things—the question of the pro-
Ject report being discusseq end the
question of its implementation being
discussed. When it was being men-
tioned about this Master Plan, it is
said like this. Tt ig given on page 12,
objects and Reasons of the Bill. It
says, “It is, therefore, proposed to
provide for the establishment of a
Boarg called the Brahmaputra Board
and to make it responsible for pre-
paring g Master Plan of flood control
in the Brahmaputra Valley, and to
prepare deteiled project reports and
estimates of schemes and standards
and specifications, etc...” This is as
far as the preparation of the Master
Plan is concerned. No Condition is
attached here. But what happens
when the Master Plan is prepared
for harnessing the Brahmaputra? The
most important thing js the actual
implementation. When we come to
that, you see how it is described here.
On page 12, it says, “It is also pro-
posed that the Bvard would under-
take construction, operation and main-
tenance of multi-purpose projects,
subject to the condtion that the State
Governmentg concerned agree to the
sharing of cost ang maintenance of
the project in the proportion indi-
cated by the Board.” So, in this case
it is clearly conditional.

Let uys imagine that gur hon. Min-
ister will spend Rs. 9 croreg this year
and gome more croreg in the follow-
ing years and some kind of a Master
Plan will be prepared. After that,
‘if those State Governments who have
meagre resources cannot give an im-
portant share which the Board may
want from them, then the whole thing
fallg through, according to this State-
ment of Objects and Reasons; and
that i why I caid that even without
going in for rhetoric on the Brahma.
putra, this very fact must be men-
tioned that the Brahmaputra is such
a river which really is beyond the
meang of not only Assam State but
even 31l these States put together.
The Brahmaputra, if harnessed, sure-
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ly is a very big thing, very beneficial
thing for our country. But 1 don’t
think that thig Bill really goes to that
height of imagination, really wili help
harnessing the Brahmaputra, really
gives the country the electricity that
it badly needs, really givesg the coun-
try the benefit of the water which is
there, really giving the country the
benefit of harnessing Brahmaputra in
a way that the son, Putra, of Brahma
brings Dblessing to the people, not
curses.

The question about land has been
raised. ] am not an expert. I am a
Jayman. Even then we have some ex-
perience; the experience of the com-
mon man is not value less about these
projects. look at the DVC. It
started very well. Mr. Pandey should
know: people in our area ca]] the
Damodar Valley Corporation Dobao-
Vasao. Corporation—that means a cor-
poration which js drowning us; Mr.
Pandey should be knowing that the
original plan of DVC did not have
only these three damg; actually there
were some more projected; much more
land was to, come in for four more
Confemplated dams. If all the seven
were built the DVC’s purpose would
have been served. Since that was
not done, with all the silting, etc.
DVC has become counter productive
instead of being productive. 1978
flood was due to that. West Bengal,
particularly the area from which I
come was in great distress. If that is
the case with Damodar, what wil] be
the case with Brahmaputra which js
far more powerful and whimsical?
Along with the preparation of the
master plan immediately if an ade-
quate level implementation iy gua-
ranteed, if it is not left to this and
that, to thoce who have very little
resources, it will help. Their c¢oopera-
tion is of course very important. They
must be jnvolveq in it and must have |
their share of control. But their
Financia] responsibility cannot be a
condition precedent for harnessing
Braohmaputra. That is why T say that
1 generally agree with the contention
of my friend Shri Ravindra Verma,
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I have one or two points to make,
though they may not be strictly rele-
vant to this and I think the Govern-
ment will give serioug thought to thig
matter and not take jt in a casual
way. Thig ig a gpecial request to the
hon. Minister of. Irrigation not to do
the same thing with the master plan
that has been worked out for West
Bengal, particularly in my area, Ghe-
tal master plan and Tamluk master
plan. He should move quickly and
make the implementation of those
master plans effective.

15.29 hrs.

DISCUSSION RE. SITUATION ARIS-
ING OUT OF SPIRALLING PRICES
OF AGRICULTURAL INPUTS,
ESPECIALLY OF FERTILIZERS

MR, DEPUTY-SPEAKER: The
House will now take up discussion
under rule 193 on the situation aris-
ing out of the spiralling prices of
agricultural inputs, especially of fer-
tilizers in the country. ’

15.30 hrs.

[SHRT SOMNATH CHATTERJEE in the
Chair}

ft yPrw A wW W (WEERER):
AW, A ® 9T A IYA W d-
TP QT I AT, AW il
o, Peuwl & gara 9 ™,
Hew TS ¥ 9T, &G HT IaU
FUeE 4 | 99 F I @, IA-
mE, FIAT, TEIL H HB I foa
99 # FW| IZ ATRTEA FAAT I
taar g & T@ET WWSE 9T T4
59 H1 99 HF g% Al g B qug
# W AT S, @A ToE AT T
AN M, I WAetEE A

AUGUST 6, 1980
of agrl. inputs, esp. fertilisers (Dis.)

of spiralling prices 316

|/ T | qfed &1 @i § saredt g%
a7 T H JWI 78 g7 P Y T

»

& T AL & PEers 7 gFwo F A7,

AT TE T 19 FEAT 7€ W, 9w 7
@ qfemsat ot &, oifs Swar &
g 7T T AT qfew & @1 16
Hred 7T T, F A PueT HT 19 FREY
AT MG L. (wmEaT). Ty P Y
Tq@E, T QS A AT g A ag o
AT X, BS WAl @ 7 AT, Paem
®1 ff 7 o it wETe § oTaw
IW AT W F, W IWwET g, I
gl 7 Paer #X amierT fomam @ &
g T I R AT ST SMGY AT D
W gE B O% a@ el § AL ag
REfadioesagtwAw &
T I7 ® ¢ @ A qHAAC qu
® €T F IIET AT ATHA ey Y ]
@iaas € o % 98  ww b



